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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI .

O. A. No. 137 of 2024

IN THE MATTER OF:
Vijay Chandel
...Applicant
Versus
State of H.P. & Others
...Respondents
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.
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Dircctor of Industries
Himachal Pradesh

Through

(DIVYANSHU KUMAR SRIVASTAVA)

48, Lawyer’s Chamber, Supreme Court,

Tilak Marg, New Delhi -110001
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9711872319

G Scanned with OKEN Scanner



617

IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

O.A. No. 137 0f 2024

IN THE MATTER OF:
Vijay Chandel
...Applicant
Versus
State of H.P. & Others
...Respondents

SUBMISSION OF ADDITIONAL RESPONSE BY WAY OF
AFFIDAVIT IN_ COMPLIANCE TO THE ORDER DATED
09.04.2025 PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI, ON
BEHALF _OF RESPONDENT NO. 1 TO 4 THROUGH
RESPONDENT NO. 2.

MAY IT PLEASE YOUR LORDSHIPS:

I, Dr. Yunus S/o0 Mohammad Nazir, age 46 years,

Occupation Government Service and presently posted as Director of
Industries, Himachal Pradesh Shimla, do hereby solemnly affirm

and state on oath as under: -

1. That it is humbly submitted that the above-mentioned
Original Application came up for hearing on 09.04.2025 and
on the said date, after hearing the matter at a length, the
Hon’ble Tribunal was pleased to pass the order as under:
“5.  We have gone through the counter affidavit
filed by respondent no. 6 and reply filed by
- respondent no. 2. In the counter affidavit
reference has been made to the agreement dated N

F L

rector of Industrics
Plilmachal Pradesh
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10.10.2022 entered into by respondent no. 6 with
the owners for the purpose of mining over their
land. However, respondent no. 2 granted
permission dated 13.01.2023 to respondent no. 6
to sell the raw material during the plot
development for construction of leveling of land in
question and respondent no. 6 was thereby

permitted to lifi/sell the minor mineral i.e. sand

29995 MT and soil 19997 MT.

6. Question arises as to whether any such
activity  amounted  to  mining  required
environmental clearance.

7 Respondent no. 2 is directed to (file
additional response regarding grant of all such
short term permits as granted in favour of
respondent no.6 and also to produce complete
record, regarding grant of permission in favour of

respondent no. 6.”

2. That it is humbly submitted that in the respondent state
mining activities are regulated as per the provisions
contained in the Mines and Minerals (Development and
Regulation) Act, 1957 and the Rules framed thereunder by
the State Government in exercise of the powers conferred
under Section 15 read with Section 23 C of the said Act
namely the Himachal Pradesh Minor Mineral (Concession)
and Minerals (Prevention of illegal Mining, Transportation

and Storage) Rules, 2015. .

b B2
‘-w N &7
v _—

= : Director of Industries
- ONER Himachal Pradesh
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3, That Rule 33 of the above Rules, 2015 makes a specific
provision for disposal of minor mineral which is generated
due to non mining activities i.e. minor minerals generated
during various development activities and natural calamities.
The said rule itself makes it clear that development activities
means and includes excavation of tunnel for hydro electric
projects, construction of tunnels for connectivity of
roads/railways track and construction of various National
Highways/State Highways/any other roads, de-silting of
reservoir, removal of sand and gravel from agricultural
fields, grass lands after monsoon season up to a depth of 2
meters, development of plots, excavation of fisheries ponds
and any kind of other development activities. An extract of
Rule 33 of ibid Rules, 2015 as amended time to time is
enclosed herewith as Annexure R-1 for kind perusal of this
Hon’ble Tribunal.

It is pertinent to mention here that the Himachal
Pradesh is a hilly state and whenever any development
activity is carried out, the wastage material/minor mineral
i.e. sand, stone, soil & bajri gets generated. Here, the
purpose is not mining activities rather the purpose is
development activities and waste minor mineral which gets
generated, is the by-product of development activities. As
such, in no way, these activities can be said to be mining

activities.

It is further pertinent to mention here that there is a

er mechanism/procedure prescribed under Rule 33 of
ATTESTEL ’

% TFD

S AMER SCiee
. SapSRArNER Director of Industries
Himachal Pradesh

—
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the above Rules, 2015 for obtaining permission for disposal
of waste minor mineral which is generated due to
development activities and as per the procedure contained in
the said rule, the respondent No. 6 i.e. Sh. Gurdayal Singh
S/o Sh. Chajju Ram, Village Kalyanpur, Post Office &
Tehsil Baddi, District Solan, H.P. submitted (i) an
application bearing dated 02.12.2022 along with Aadhar
Card; (ii) No objection certificate in form of Affidavit of the
concerned land owners; (iii) No objection certificate of
Gram Panchyat Malpur, Development Block Nalagarh
District Solan, H.P.; (iv) Jamabandi & Tatima of the applied
area; (v) a copy of agreement dated 10.10.2022 entered
between the land owners and Sh. Gurdyal Singh, to the
Geologist Zone-Iil, Geological Wing, Directorate of
Industries, Himachal Pradesh, Shimla, with the request to
allow him to make the land measuring 13-17 Bighas bearing
Khasra No. 466, 468 & 469 situated at Mauza Khol, Tehsil
Baddi, District Solan, H.P., leveled for
agriculture/commercial purpose. A copy of application dated
02.12.2022 along with enclosures, is enclosed herewith as
Annexure R-2 for kind perusal of the Hon’ble Tribunal.

As such, after scrutiny of the above documents in the
light of provisions contained under Rule 33, the Geologist
Zone-III forwarded the case vide letter dated 05.12.2022 to
the Mining Officer Solan, District Solan, H.P. with the
direction to get the area inspected by the committee
constituted under Rule 33 and verify the genuineness as well

as feasibility of development activities and in pursuant

r“1

i

MER Director of ndustries

Himachal Pradesh

(} Scanned with OKEN Scanner



. 621

thereto submit a report on the prescribed check list. A copy
of letter dated 05.12.2022 is enclosed herewith as Annexure
R-3 for kind perusal of this Hon’ble Tribunal. Accordingly,
the committee consisting of Tehsildar Baddi; Assistant
Engineer, HPPWD Baddi; Mining Officer Solan, District
Solan, H.P., conducted the joint inspection on 27.12.2022
and the report in respect thereto along with photographs,
check list & a separate report of Assistant Engineer, Sub
Division HPPWD Baddi, was supplied by the Mining
Officer Solan vide letter dated 03.01.2023. A copy of letter
dated 903.01.2023 along with enclosures, is enclosed
herewith as Annexure R-4 for kind perusal of this Hon’ble
Tribunal. The recommendations of the committee mentioned
in the joint inspection report, is reproduced herein as under:
“Hence in the view of above, and in interest of
mineral conservation Committee recommends the
proposal of the applicant to sell the stacked minor
mineral i.e. 49992 M.T. (sand 29995 M.T. & Soil
19997 M.T) in favour of Shri Gurdial Singh S/o
Shri Chajju Ram, village Kalayanpur, P.O. and
Tehsil Baddi, District Solan (H.P.) so that he
could be able to do the proposed activity in the
said land. Further it is also found that upto 29995

M.T. is sand and rest is soil which is also clarified

in the calculation report of concerned HPPWD

y

Division.’
s TTESTEL
;Lo . T

Director of Industries
Himachal Pradesh
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That on the basis of above recommendations of the
committee and after fulfilling all the codal formalities as
required under Rule 33 of the Himachal Pradesh Minor
Mineral (Concession) and Minerals (Prevention of illegal
Mining, Transportation and Storage) Rules 2015, the
Director of Industries issued an order dated 13.01.2023 and
thereby directed to the Mining Officer Solan to issue
permission to sell the usable minor mineral i.e. sand & soil
stacked at the site calculated by the Assistant Engineer Sub
Division HPPWD Baddi to the tune of 49992 (sand 29995
M.T. & soil 19997 M.T.) for a period of three month or till
the material is exhausted whichever is earlier, in favour of
respondent No. 6 i.e. Sh. Gurdayal Singh with the
conditions as contained therein. As such, in pursuance to the
said order, the Mining Officer Solan issued permission vide
letter dated 14.01.2023. The copies of order dated
13.01.2023 & letter dated 14.01.2023, are enclosed herewith
as Annexure R-5 (Colly) for kind perusal of this Hon’ble

Tribunal.

That similarly after completion of all the codal formalities
as required under Rule 33 of the above Rules 2015, the
respondent department i.e. Industries Department has
granted seven (07) number of permissions in the Sub-
Division, Baddi, District Solan, in the last two financial
years i.e. April 2023 to March 2025. The copies of seven
permissions, are enclosed herewith as Annexure R-6

(Colly) for kind perusal of this Hon’ble Tribunal.

/

Direcior of hdustries
Himachal Pradesh

T ———
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6. That the present Affidavit may kindly be taken on record in
the interest of justice.
A
Depone
Director of Industries
VERIFICATION: Himachal Pradesh

I, the above deponent do hereby verify that the contents of

this Affidavit from para I to 6 are true and correct to the best of my

;8 knowledge and belief, as the information has been derived from the
.;\ v\\ official record. No part of it is false and nothing material has been
concealed there from.
\(‘»

Verified at Shimla on this day J8" April, 2025.
- ™
0
Deponent

Director of Industrics
Himachal Pradocsh
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Forfeiture of minor mineral left after cancellation of the permit.- In case of
breach of any of the conditions subject to which the permit has been granted, the Dl_rector
or the authority issuing the permit, may cancel it. On cancellation of the permit, the
extracted/removed material lying on the land from which they are extracted shall become
absolute property of the Government.

Permission for disposal of minor mineral generated due to non-mining
activities.- (1) Notwithstanding anything contained in these rules, the Director or any
Officer authorized by him in this behalf, may grant permission for lifting/transportation of
minor minerals generated during various developmental activities and natural calamities
for a specific purpose and period. The permission will be given after the site is inspected
by a Committee consisting of Tehsildar, Assistant Engineer (Public Works Department)
and Mining Officer which may also assess the availability of stock thereof.

Explanation:- For the purpose of this rule the developmental activities shall mean
excavation of tunnel for hydro electric projects, construction of tunnels for connectivity of
roads/railways track and construction of various National Highways/State Highways/any
other roads, de-silting of reservoir, removal of sand and gravel from agricultural fields,
grass land after monsoon season upto a depth of two (02) meters, development of plots,
excavation of fisheries ponds and any kind of other developmental activities:

Provided that in case of material generated from road cutting of National Highway/ Express
way/State Highway/H.P.P.W.D. road/ during execution of approved Hydel Projects, de-
silting of reservoir, the Contractor/engaged sub contractor or concerned Agency may use
such material after paying the royalty along with processing charges as specified in the
THIRD SCHEDULE and after verification of the stock by the concerned Mining Officer
along with representative of concerned Agency not below the rank of Assistant Engineer or
equivalent.

Provided that if the Contractor/engaged sub contractor or concerned Agency do not
require the whole quantity of the mineral so generated during the execution of project, the
Competent Authority may grant permission to any interested person(s) within a radius of 5
Kms. with the consent of concerned Agency after verification of the quantity by the
Committee specified in this sub rule on payment of royalty, processing and applicable
taxes for using the material:

Provided further that the condition of 5§ Kms. of distance shall not apply in case, the
Committee recommends the feasibility of using the material beyond 5 Km. radius
considering and examining site specific conditions subject to a maximum distance of 10
Kms.

(2)  The aforesaid permission shall be subject to fulfilment of following conditions:=

(i) the royalty shall be charged on the saleable mineral in advance as per the
rates specified in the SECOND SCHEDULE alongwith processing charges
as specified in the THIRD SCHEDULE.”

(ii) the permission shall be granted on the forest land after getting specific
clearance from the Forest Department;

(i) the permission shall be granted only for lifting/transportation of such stock
which has been assessed by the Committee; and

(iv)  any other conditions as may be imposed{b maa[ﬂoctioning authority in this
behalf. M o

e
Geologist

Deptt. of industries
(Geological Wing)
H.P. Shimla-1
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No. UdyOiBu (Khani-4) Laghu-1032022- + S7¢2
¥ Government of Himachal Pradesh
s Department of Industrics ;

. *Geological Wing*

| Dated, Shimla-171001 o 57 "'7’ 2022.

To :
The Mining Officer,
Solan, Distt, Solan, H.P.

Subject:- Regarding grant of permission to sell the raw material
generated during the plot development under rule 33 of H.P.
Minor Mineral Rules, 2015.

Memo:

Please find enclosed herewith the copies of request letter dated

| 2.12.2022 alongwith other documents recci\;ed from Sh. Gurdayal éingll S/o Sh. Chhaju
Ram, Village Kalyanpur, P.O. & Tehsil Baddi, H.P. for further necessary action in the
matter in accordance to the latest instructions in view the provisions of Rule 33 of the
Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of illegal

[
I: | . Mining, Transportation and Storage) Rules, 2015,

| ‘ For the purpose of verification of genuineness of the development
activities, the committee shall include extra member from the concerned department if
any and after having fully satisfied with the genuineness and feasibility of the
development activities, shall make recommendations for granting permission for the
utilization of generated raw malerial quantified on the basis of field calculations.
Quantification of the raw material shall be made and recommended after deducting the
quantity of material required for bonafied use in the proposed development activities.

Hence, you are requested to conduct the joint inspection and submit the report on the

———

‘I s
‘ ‘ prescribed check list as already submitted to your office. The activities from which said

: f | material has been generated must be mentioned in the report.
]

r s

7

;; Geologist Zone-III
"t 874? Himachal Pradesh
!‘ & 1 Endst. No. Udyog-Bhu (Khani-4) Laghu-103/2022- Date /)/ 2022°

| ] . &

Copy lo Sh. Gurdayal Singh S/o Sh. Chhaju Ram, Village Kalyanpur, P. ) Tehsil

Baddi, I1.P. for information and ncw ae?’on.

J—*—L Geologjist Z/onc—IIl

iy _"_/;Z HimacHal Pradesh
i~ tustii
E'ep:t. 9] ll :-..L‘.S..t 1
(Geologics | Wing)
H.P. Shirnia-1

(% Scanned with OKEN Scanner



o S a0 | R S A PN At o It N Novet oo e R C TP G @ T ARG O Vi e

-273 - fnexw -—R:ﬂdj;‘-._;"‘ G,
643 767 1937 =

e AT -/
; (.'L 135y .r-‘:.’v 5

Udyog/ SLN/ MM/ Land Dev./Gurdayal Singh/2022-
Olo the District Mining officer, Solan
District Solan, H.P.

Dated Solan, the (D3 January, 2023

To
The Geologist (Zone-lll),

Himachal Pradesh Shimla-1

Subject: Regarding grant of permission to sell the raw material generated
during the plot development under Rule 33 of Himachal Pradesh
Minor Mineral Rules, 2015.

Sir, vk

Q-
Kindly FEéI; to your office memo No. Udyog-Bhu (Khani-4)Laghu-
103/2022-8743 dated 05.12.2022 on the subject cited above.
In this regard it is to inform that the inspection of the minor
mineral generated during plot development for leveling of land under Rule-33 of H.P.
Minor Mineral Rules, 2015 was conducted on 27.12.2022 along-with the other
members of the Committee. The Joint Inspection Report in original along-with
photographs of stacked minor mineral material and mineral verification report are being
enclosed herewith in original for taking further necessary action at your end please.

Encls.: As above Yoursmfaithf ly,
(Dinesh Kumar)

Assistant Geologist-cum-
Mining Officer, Solan
District Solan, H.P.
Endst. No. As above Dated
Copy forwarded to Shri Gurdayal Singh S/o Shri Chajju Ram, Village Kalyanpur,
P.O. and Tehsil Baddi, District Solan (H.P.) for information.

Hred [
i (Dinesh Kumar) ‘
. SN Assistant Geologist-cum-
| ,JL Mining Officer, Solan
- f_-l..'-t\,//, ~ District Solan, H.P.
3 ‘Geologist

epit. of mfﬂqs_&n‘es
?Ggoiog‘ecai Wing)
H.P. Shimia-1

| g
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CHECK LIST

Name and address of the applicant.

Shri Gurdayal Singh S/o Shri Chajju Ram,
Village Kalyanpur, P.O. and Tehsil Baddi,
District Solan (H.P.)

- 2 Name of the activities from which mineral | Development of plot for levelling of land,
ﬁ generated. comprises of Khasra No. 466, 468 and 469
‘ measuring 13-17 bighas situated at mauza
| Khol, Tehsil Baddi, Solan
' l 3. | Purpose in the application. (Whether for free sale | For free sale '
! of Stone Crusher)
' 4. | Name of the stone crusher to whom the | N.A.
permission is to be granted.
5. | Type of mineral generated. (Muck/Sand/Cut | Sand and Soil
‘Stone)
6. | No objection certificate of the concerned | N.A.
Department to whom said activities is related.
! 7. | Date of Joint Inspection. 27.12.2022
8. | Recommendation of the Joint Inspection | Joint Inspection Report attached as
Committee. annexure —A1.
9. | Quantity recommended. 49992 M.T. useable minor mineral
(Sand 29995 M.T. & Soil 19997 M.T.)
f 10. | Photographs of extracted material from all | Photographs of extracted material attached
;i relevant angles. (As a separate annexure with the | as annexure -A2.
it joint inspection report.)
ok 11. | Calculation sheet quantifying the volume of | Calculation sheet of Assistant Engineer,
Ii generated material duly prepared by the | HPPWD attached as annexure-A3.
concerned Assistant Engineer, HP.PWD. (As a
separate annexure with the joint inspection
I report.) _
| 1 12. | Certificate for consumption of said verified | 1. That the material will be exhausted
{ i material. (As a separate annexure with the joint within 3 months period.
P inspection report.) 2. That the quantum of 49992 M.T. i.e.
i) That the material will be exhausted within sand 29995 M.T. & soil 19997 M.T.
........................ period. useable material is lying stacked which
“i))  That the quantum of .......MT. has been generated during the plot
material is lying stacked which has been development for leveling of land
generated due to comprises of Khasra No. 466, 468 and
............... constructional activities 489 measuring 13-17 bighas situated
at mauza Khol, Tehsil Baddi, District
Solan (H.P.) .
13. | Photograph & certificate of Mining Officer during
the intermediate period i.e. during lifting of N.A.
| material to show that no additional unauthorized
M : mining was/ is being carried out. Such
it ' | photographs and certificate shall be provided to
§ the Head quarter on monthly ,basis after the
’ commencement of transponation/:lfﬁtn/la_fjr

Geologist —
Deptt. of Indnstiies
(CGeclogics: ing)

H.P. Shimiz-1

)

M.ining Officer, Solan
District Solan (H.P.)

(¥ Scanned with OKEN Scanner
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JOINT SPOT INSPECTION REPORT

As per the direction issued by Geologist (Zone-IIl), Himachal
Pradesh, Shimla vide office memo No. Udyog-Bhu (Khani-4) Laghu-103/2022-8743 dated
05.12.2022 and the Committee as constituted under Rule 33 of Himachal Pradesh Minor
Mineral (Concession) and Minerals (Prevention of Illegal Mining, Transportation and
Storage) Rules, 2015 and notified on dated 13.03.2015 consisting of members Tehsildar
Baddi, Assistant Engineer HPPWD Baddi, and Mining Officer Solan visited the spot on
dated 27.12.2022, in order to verify the quantum of minor mineral i.e. sand and soil etc.
generated during the plot development that is for leveling of land over Khasra Nos. 466, 468
and 469 measuring 13-17 bighas situated at mauza Khol, Tehsil Baddi, District Solan
(H.P.) for agricultural and better irrigation purpose. The village Halqa Patwari was also
present during inspection and clearly showed the boundaries of said plot. During the
course of inspection it was observed that the site under question is being developed for the
above said purpose.

And during the course of inspection, the quantity of muck material
which is likely to be generated by leveling of above land has been assessed by the Assistant
Engineer, HPPWD which is to the tune of 149979 M.T. The quantity of mineral excavated/
to be excavated includes the maximum quantum of useable minor minerals i.e. sand and
soil and the excavated mineral which has been stacked on thc; éite and calculéted by the
Assistant Engineer, HPPWD is to the tune of 49992 M.T. (60% sand and 40% soil). The
applicant Shri Gurdial Singh S/o Shri Chajju Ram has applied for the disposal of this
mineral from the said plot which is under the process of land leveling.

Hence in the view of above, and in interest of mineral conservation
Committee recommends the proposal of the applicant to sell the stacked minor mineral i.e.
49992 M.T. (Sand 29995 M.T. & Soil 19997 M.T)) in favor of Shri Gurdial Singh S/o Shri
Chajju Ram, Village Kalyanpur, P.O. and Tehsil Baddji, District Solan (H.P.) so that he could
be able to do the proposed activity in the said land. Further it is also found that upto 29995
M.T. is sand and rest is soil which is also clarified in the calculation report of concerned
HPPWD Division. The permission shall be subject to the following conditions:

1. That royalty/ taxes will be paid in advance. |

2. That transportation %aw terial should be rohibited
PM to 6.00 AM. urarﬁ £ ed between 8.00

Geolozist — ——

Deptt. of incimate
el nGushie

(Geologio:: yzf,rrﬁcs

H.P, Shimiay T6)

SN TS Jm!a-‘l

i ik Tohiis

M3SE

Cu-Division 1PPW.D
i Raddi

Page1lof2
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3. That for the supply of the finished mineral, first preference should be

given to the PWD Contractors, railway Contractors and other nearby
Government works.

4. That at any stage if the penmssmn holder is found guilty of misusing the
permission, the said permission shall be withdrawn.

S R S
| HBaddi &2, H.p.

i | Asstl Erf

-HPPWD. Baddi®.{¥. Dlsmetasdidﬁ’ P,
:District Solan. H.P.

- /
Dantt. of e
(Ctk.)‘ )
H.P Shimia-1

| Page 2 of 2
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No.Udyog -Bhu(Khani-4)Laghu-103-2022
Government of Himachal Pradesh,
Department of Industries,

“Geological Wing”

*_dk_k

Dated, Shimla-171009, the 2023.

Order

Whereas, Sh. Gurdayal Singh S/o Sh. Chhaju Ram,
Village Kalyanpur P.O. & Tehsil Baddi, Distt. Solan, H.P. has requested to accord
the permission to sell the raw material generated during the plot development for
construction of leveling of land over Khasra No. 466, 468 and 469 measuring 13-17
bighas, falling in mauza Khol, Tehsil Baddi, Distt. Solan H.P

Whereas, the proposal was sent to Mining Officer,

Solan to conduct the joint inspection to verify genuineness of activities and
quantification of the material generated during the above said activity through
the Joint Inspection Committee as per the provisions contained in the Rule-33 of
the Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of

 lllegal Mining, .Transportation and Storage) Rules, 2015. The said Committee
physically verified/assessed the stock to the tune of 49992 M.T (Sand 29995 M.T &

Soil 19997 M.T) of useable minor mineral i.e sand and soil which was stacked at
the site.

Hence, on the basis of recommendations of the Joint
Inspection Committee, you are hereby authorized to issue permission to sell the

useable minor mineral i.e sand and soil and the excavated mineral which has been
stacked on the site calculated by the Assistant Engineer, HPPWD to the tune of
49992 M.T (Sand 29995 M.T & Soil 19997 M.T) for a period of 3 months or till the

| material is exhausted, whichever is earlier in favour of Sh, Gurdayal Singh S/o Sh.
Chhaju Ram, Village Kalyanpur P.O. & Tehsil Baddi, Distt. Solan, H.P. under Rule-
33 of the ibid rule, subject to the following conditions:-

You shall ensure that prior to issuance of permission against this order all
statutory requirements/clearance/NOC, if any required from the concerned
departments/agencies w.r.t., the above project
complied /obtained by the project proponent. .

2. The permission holder shall use the ‘aﬁo(g’“l

mentioned material which is

vstacked at site. J~\

geologést s
ePiL. of Industriag
(Geologica) Wing)b
H.P. Shimia-1

activities  are
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The Mining Officer,
Solan, Distt. Solan, H.P.

— 367" 652

That transportation of raw material should be prohibited between 8.00 PM
to 6.00 AM.

That the permission holder should not be allowed to sell the raw material
outside the State. '

The above permission shall not construed to be license to carry out mining
activity in contravention to all prevailing Rule/regulation and is being
issued only to dispose of already stacked mineral under Rule-33.

That at any stage, if the permission holder is found guilty of misusing the
permission, the same shall be withdrawn immediately.

In case the permission holder is found indulged in illegal mining activities,

the said permission may be suspended immediately followed by initiating
legal action against permission holder as per existing provision.

o\ —
Director of Industries,

77 — ¢ | Himachgl Pradesh.

Endst:No.Udyog-Bhu(Khani-4) Laghu-103-2022 ' dated /1 /o) 2023..9— ;

Copy to the following for information & necessary action:- \/

1. The Tehsildar, Baddi, Distt. Solan, H.P. w.r.t. joint inspection report dated
27.12.,2022,

2: The Assistant Engineer, H.P.P.W.D, Sub-Division, Solan, Tehsil Baddi, Distt.
Solan, H.P. w.r.t. Joint inspection report dated 27.12.2022

a0 Sh. Gurdayal Singh S/o Sh. Chhaju Ram, Village Kalyanpur P.O. & Tehsil
Baddi, Distt. Solan, H.P. for information.

4. Guard file.

Direc%,

Himachal Pradesh.,
€S ,;/
_ —
1ogis
Deptt. of industries

(Ge:?q;i:ai Wing)
M.P. Shimia-1
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Udyog/ SLN/ MM/ Land Dev./Gurdayal Singh/2022-
OJo the Distt. Mining officer, Solan

. W
- Distt. Solan, H.P.
Dated Solan the January, 2023 ™
27 v el =
|| To 4‘.‘:¢W’9
;e Shri Gurdayal Singh, S A,
| ( | S/o Shri Chhaju Ram, A Q&
’ Village Kalyanpur,
)

P.O. & Tehsil Baddi, District Solan (H.P.

| the raw material which

permission to lift/ sel
tion of

| Regarding issuance of 7
he plot development for construc

Pl Subject: -
.,’ M is generated during t
‘ leveling of land.

¥ g
ey |\ r j |
i ’
[ VIR il |

4 | \ D N
[y (-2 “7Sir,
k- Rown- This is with reference to the order No. Udyog-Bhu(Khani-4) Laghu-
d 13.01.2023 from the O/o Geologist (Zone-lIl), Himachal Pradesh

| i N
- (\J‘-"’j
e permitted to lift/ sell the minor mineral i.e.

03-2022-9903 date
on the subject cited above vide which you ar

lopment for construction of leveling of land
13-17 bighas situated in

sand and soil generated during the plot deve
comprising over Khasra No. 466, 468 and 469 measuring
mauza Khol, Tehsil Baddi, District Solan (H:Ps):

In this regard you are hereby permitted to lift/ sell 499925 M.T. of
minor mineral (Sand 29995 M.T. and Soil 19997 M.T.) generated during construction of

nd for the period of three months with the following conditions:-

! leveling of la
| [ 1. That you will deposit the royalty in advance.
That the permission is valid for the period of three months or till the permitted

LT .
;{ [ | 2
quantity of minor mineral is exhausted whichever is earlier.
That transportation of raw material is prohibited between 8.00 PM to 6.00 AM.

3.
That you will only lift the material stacked at site and not indulge in any fresh
illegal mining or illegal procurement of material from any other

e

excavation/

‘ source.
That you will properly maintain the record of lifted material.

That at any stage if you are found guilty of misusing the permission the said

_
———————
——— T - ———y
[$)]

permission will be withdrawn

(Dinesh Kumar)
Assistant Geologist-cum-
Mining Officer, Solan
District Solan, H.P.

Endst. No. As above ! ec-2- Dated | Li—p)—2022

Copy forwarded to:-
1 (Zone-Ill), Himachal Pradesh w.rt. order No. Udyog-Bhu(Khani-4)

\/Geologist _
Laghu-103-2022-9903 dated _13.01.2023 for information please.
arh wjth the directions to visit the site from time to time for

| 2. Mining Inspector, Nal
ure that no further extraction coxld take place. -

I
|
()

|
|1
‘% ! checking of recor

Geo{ogisg i (Dinesh Kumar)
il ] Deptg_ of industies Assistant Geologist-cum-
S { (Geolegical Wing) Mining Officer, Solan
I . H.P. Shimia-1 District Solan, H.P.
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o~ 4 654 | ()
" No Udyog-Bhu(Regn)SoIan M/s SPG Infracon Pvt. Ltd-
Government of Himachal Pradesl,
Department of Industries
- Geological Wing
- Dated, Shimla-171009, the 2023

" Drder

Whereas vide this office letter of even number 8871-75 dated 13.12. 2022,

L

Geolbgist Zone-Ill
Himachal Pradesh

: : Dated 3 } X J‘Xm
he followmg for mfomnlnon and necessary action;

e Mining Officer, Solan Distt, Solan H.P for information and necessary action.
e'Nmb Tehsnldar, Baddi, Tehsxl Baddi, stmct Solan, H.P. for mformatwn

C,/,.

‘he_ Assistant Engmcer HPPWD Badd: Tehsnl Baddx Dlstn;t SOIan, , H“' s
\lﬁfO' atlonplease s 2o 53 : S

(} Scanned with OKEN Scanner



No.Udyog-Bhu(Regn.)Solan/ M/s SPG Infracon Pvt.Ltd.-
Government of Himachal Pradesh

Department of Industries, ’

“Geological Wing”

*_t%_k

Dated, Shimla-171001, the 2022

Order

Whereas, Sh. Lalit Kumar, Project Manager, M/s SPG Infracon P,
Ltd. has requested to accord the permission for short term permit for soil from a private
land comprising Khasra No. 49, 50,51,52, 53, 54, 62, 63, 65, & 67 measuring 15-18
bighas situated at Mauza Banbirpur, Tehsil Baddi; Distt. Solan, H.P. which was
generated during the land development activity.

Whereas, the proposal was sent to the Mining Officer, Solan to
conduct the joint inspection to verify genuineness of activity and quantification of the
* material generated during the above said activity, through the Joint Inspection
Committee as per the provision contained in the Rule-33 of the Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation
and Storage) Rules, 2015. The said Committee physically verified /assessed the stock to
the tune of 26937 M.T. minor mineral soil which was stacked at site.
Hence, on the basis of recommendations of the Joint Inspection
Committee as well as request made by the Company vide letter No. SPGINFRA-P-
N/RLA/019/2022 dated 30.11.2022, you are hereby authorized to issue permission to
use the minor mineral soil stacked at the site for a period of four months or till the
mineral is exhausted, whichever is earlier in favour of Sh. Lalit Kumar, Project
Manager, M/s SPG Infracon Pvt. Ltd. Patcon House, Near Patcon Circle, 80 Feet Road,

Anand-388001, Gujarat under Rule-33 of the ibid rule, subject to the following
conditions:-

You shall ensure that prior to issuance of permission against this order all
statutory requirements/clearance/NOC, if any required from the concemed

departments/agencies w.r.t, the above project activities are complied /obtained
by the project proponent,

The permission holder shall use the above mentioned i
- ; mat, ich i
at site for captive use only i.e. road works. Rl Which is: wiacind

i
That transportation of raw materi - |
o0 6,00 KM atenial should be prohibited between 8.00 PM /

(} Scanned with OKEN Scanner



'That the permlssxon holdcr should not be allowed to sell the ray, \ﬁle
in open market or outside the State. . o

B That at any stage, if the permission "holder is found guilty of m‘wsmg i
permission, the same shall be \mthdrawn immediately.

6. ° In case the permission holder is found indulged in illegal activities of Mining
~ the said pern‘usmon may be suspended immediately.

' The Mining Officer,

et Solan, Distt. Solany HLP: ot on GhRA \'\?
A B R B R TR Geologist (Zone- III)

SR i SEE Geolo cal Wing
R A GG S g <~ Deptt. &f Industries Shimla.,
S Endst No .Udyog-Bhu(Regn.)Solan/M/s SPG Infracon-Pvt.Ltd.- datedz. “ ),l 2022.

. Copy to the following for information & necessary action:-
- Jo :1" B

The Naib Tehsildar, Baddi, Tehsxl Baddx, Dlstt Solan, H P. w.r.t. _)mnt inspection
- report dated 19.10.2022.

- The Assistant Engineer, H.P.PWD Baddi, Tehsﬂ Baddi, Distt. Solan, H. P w.T.t.
Jomt inspection report dated 19.10.2022,

- Sh, Lalit Kumar, Project Manager, M/s SPG lnfracon Pvt Ltd Patcon House,
':'Nca.r Patcon Circle, 80 Feet Road Anand 388001 RIS
Guard file o ‘

'

‘Geologist (Zone III) 3
. Geologjcal Wing -
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No. Udyog-Bhu(Regn.)Solan/M/s SPG Infracon Pvt.Ltd.-
Government of Himachal Pradesh,

Directorate of Industries,

“Geological Wing”

Dated; Shimla-171001, 2022.

Order
Whereas, Sh. Lalit Kumar, Project Manager, M/s SPG Infracon Pvt. Ltd.
has requested to accord the permission to lift/ crush the minor mineral which was
generated during the construction of four lane road project stretch i.e. Pinjore (End of
Pinjore Bypass Nalagarh Section from Km. 4+200 to 35+395 on NH-10S (old NH-21 A)
in the State of Himachal Pradesh on EPC mode under Bharatmala Pariyojna, for the
captive use in favour of M/s SPG Infracon Pvt.Ltd.

Whereas, the proposal was sent to the Mining Officer, Solan to
conduct the joint inspection to verify genuineness of activity and quantification of the
material generated during the above said activity, through the Joint Inspection
Committee as per the provision contained in the Rule-33 of the Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation
and Storage) Rules, 2015. The said Committee physically verified /assessed the stock to
the tune of 3,45,400 M.T. which was stacked at site.

Whereas, the case was sent to the Government to decide the matter
to convey the approval for lifting /crush of assessed quantity of excavated material and
the Government accordingly has conveyed the approval vide letter No. Ind-II (F) 6-
37/2022 dated 17.9.2022.

Hence, on the basis of the recommendations of the Joint Inspection
Committee as well as approval of the of Government conveyed vide above said letter,
you are, hereby authorized to issue permission to lift/crush the minor mineral to the
tune of 3,45,400 M.T. generated during the construction of four lane road project
stretch i.e. Pinjore (End of Pinjore Bypass Nalagarh Section to be crushed in M/s
Krishan Stone Crusher established over Khasra Nos. 386/534 & 687 /534 measuring
07-17 bighas, situated at Village and P.O. Swaraj Majra, Labana, Tehsil Baddi, Distt.
Solan, H.P.and further be used in the above said Project for captive use for a period of
one year or till the mineral is exhausted, whichever is earlier in favour of M/s SPG
Infracon PvtLtd., Patcon House, Nr. Patcon Circle, 80 Feet Road, Anand-388001,

Gujrat. for above referred four laning road construction project only with the condition
that the royalty shall be charged in advance.

G Scanned with OKEN Scanner
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You shall ensure that prior to issuance of permissiofi against this order all
statutory requirements /clearance/NOC, if any required from the concerned

department /agencies w.r.t. the above project activities are complied/obtained
by the project proponent.

Before issuance of permission, the feasibility/economicel viability regarding
use of mineral generated during the road cutting work in stone crusher unit i.e,
M/s Krishan Stone Crusher be examined at your end. It may also be ensured
that there are no dues are pending against the stone crusher unit.

The crusher owner should not operate the stone crusher unit without valid

Permanent Registration and renewal of Consent to Operate from the State
Pollution Control Board.

The material generated from road cutting works shall only be lifted/transported
to above stone crusher unit within the period as mentioned above after
completing all codal formalities and charging the royalty in advance.

The permission holder shall lift/crush the material which is stacked at above
mentioned site only.

That transportation of raw material should be prohibited between 8.00 PM
to 6.00 AM.

That at any stage, if the permission holder is found guilty of misusing the
permission, the same shall be withdrawn immediately.

The Project Proponent shall use the minor mineral generated from road work
only for captive use of four laning work of Pj

jore (End of Pinjo
Nalagarh Section from Km. 4+200 to 35+395 on jore Bypass

: NH-10S (old NH-21 A) j
State of Himachal Pradesh on EPC mode under Bharatmala Pariyojna ) in the

It shall be ensured by the project Proponent that the whole mineral extr
from mining lease area granted in favour of o

: stone crusher ie i
knsh.ana Stone Crusher shall only be used in road work for captive u.seM/ Z Sh};nn
not, in any case, sell the mineral in open marker as perterm and ¢o clia'Il .

agreement made with stone crusher owner. In case ponolly

any violation is noticed in

G Scanned with OKEN Scanner
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Project proponent shall ensure the payment of royalty in advance along with
taxes applicable in lieu of mineral removed from lease area and as well as for

muck generated during road cutting etc.

10.

The Mining Officer,

J, -
Solan, Distt. Solan, H.P. Geologi$t (Zone-II1)
[ Geologidal Wing

Cg‘ Deptt. of Industries Shimla.
Endst.No.Udyog-Bhu(Regn.]Solan/M/s SPG Infracon Pvt.Ltd. date 4 2022. 4

Copy to the following for information and necessary action:-
The Principal Secretary (Inds.) to the Govt. of Himachal Pradesh, Shimla-171002

fe
w.r.t. their letter No. Ind-II-(F)6-37/2022 dated 17.9.2022.

2- Sh. Lalit Kumar, Project Manager, M/s SPG Infracon Pvt. Ltd. Patcon House, Nr.
Patcon Circle, 80 Feet Road, Anand-388001, Gujrat.

3- Guard file.

I
v
Geologist (Zone-III)
7/ Geologicial Wing
Deptt. ofiIndustries Shimla.
2

G Scanned with OKEN Scanner
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No. Udyog-Bhu (Khani-4) Laghu-103/2027

Government of Himachal Pradesh
Department of Industries

"Geological Wing"

Dated, Shimla-171001 2023.

Order
i

Whereas, Sh. Ajay Sharma S/o Sh. Ravi Nandan Shamna,

Village Ambala, P.O. Panjehra, Teisil Nalagarh, Distt. Solan, H.P. has applied for grant of t

permission to lift/ sell the minor mineral generated during the plot development. The case was

referred to the Joint Inspection Committee for conducting of joint inspection of the site.
Whereas, the Joint Inspection Committee has inspected the site on

17.03.2023 and found that approx 8500 MT Stone/ Bajri with 2200 MT Soil is lying stacked o
the spot. During the course of inspection, mineral to the tune 9_500 MT Stone/ Bajri with 2200
MT Soil was found stacked at the site and verified by the Committee. Accordingly, the
Committee recommended the proposal of the applicant to use the extracted material.

Hence, on the basis of the recommendations of the Joint

Inspection Committee and in the interest of mineral conservation & State exchequer, trTe
permission to lift/crush about 9500 MT Stone/ Bajri with 2200 MT Soil is hereby granted in

favour of Sh. Ajay Sharma S/o Sh. Ravi-Nandan Sharma, Village Ambala, P.O. Panjehra,

Tehsil Nalagarh, Distt. Solan, H.P. for a period of three months or till the material is exhausted

whichever Is earlier as per the provisions contained in Rule, 33 of the Himachal Pradesh Minor ‘
Minerals (Concession) and Minerals (Prevention of illegal mining, Transportation and storage) ‘
Rules, 2015, subject to prior permission from the Mining Officer Solan, Distt. Solan in ¢
compliance to this order and after paying the advance royalty at Mining Office Solan.

Sh. Ajay Sharma S/o Sh. Ravi Nandan Sharma,

Village Ambala, P.Q. Panjehra,
Tehsil Nalagarh, Distt. Solan, H.P. )‘ﬁ )
ﬁ.
e Geologjst Zone-lll

Himachal l?}ridesh iy il
Endst. : -2 Dated 2023.
ndst. As above, [ 7’ - ¢ ) j 37

Registered copy to the following for information and necessary actio
1. The Mining Officer, Solan, Distt. Solan, H.P. w.r.t. his letter No. Udyog/SLN/MM/Land Dev./
Ajay Sharma/2023-2244 dated 23.03.2023 for information & necessary action. He is further
directed to ensure the following conditions before according the permission:-

——

The material shall be lifted within period as mentioned above after completing all ' |
|

codal formalities and charging the royalty in advance. ‘
The permission holder shall lift the assessed material within the permitted period and

site as mentioned above only. |

L

(1)
(i

|
H
r
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(iii) Lhat Transportation of raw material should be prohibited between 8.00 PM tE‘é.oo il 7
M. o

(V)  That the permission holder should not be allowed to sell the raw material in open

W) market or outside the State.

v

That at any stage, if the permission holder is found guilty of misusing the permission,
the same shall be withdrawn immediately. )

(V) The above permission is only to dispatch the extracted rpaterial in the lntertgs': of
mineral conservation, and this shall not be construed to be license to mining activity.

2. The Asstt. Engineer, HPPWD, Baddi, Tehsil Baddi, Distt. Solan, H.P. w.r.t. joint inspection
report dated 17.03.2023,

Geoldglst Zone-ll|

Himag¢hal Pradesh
A2

'. .
| e
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No.Udyog -Bhu(Khani- -4)Laghu-103-2022
Government of Himachal Pradesh,
Department of Industries,

“Geological Wing”

* W

Dated, Shimla-171009, the 2023.

Order

Whereas, Sh. Gurdayal Singh S/o Sh. Chhaju Ram,

Vﬂlbge Kalyanpur P.O. & Tehsil Baddi, Distt. Solan, H.P. has requested to accord
) me:‘pcmSSIOn to sell the raw material generated during the plot development for
: -hgt'mcﬁon' of leveling of land over Khasra No. 466, 468 and 469 measuring 13-17
b;ghas, fa.llmg in mauza Khol, Tehsil Baddi, Distt. Solan H.P

Whereas, the proposal was sent to Mining Officer,

Solan to conduct the joint inspection to verify genuineness of activities and
quanﬁﬁcahon of the material generated during the above said activity through
the. Jomt Inspection Committee as per the provisions contained in the Rule-33 of
f_'{. the H1machal Pradesh Minor Minerals (Concession) and Minerals (Prevention of
L Illegal Mining, Transportation and Storage) Rules, 2015. The said Committee
_.physxca.lly verified/assessed the stock to the tune of 49992 M.T (Sand 29995 M.T &
; 'saijl 19997 M.T) of useable minor mineral i.e sand and soil which was stacked at

; Hence, on the basis of recommendations of the Joint
Iﬂs-bvéct‘ion Committee, you are hereby authorized to issue permission to sell the
ﬁsgable minor mineral i.e sand and soil and the excavated mineral which has been
stéiék¢d on the site calculated by the Assistant Engineer, HPPWD to the tune of
49’§92-M-T (Sand 29995 M.T & Soil 19997 M.T) for a period of 3 months or till the
maienal is exhausted whichever is earlier in favour of Sh. Gurdayal Singh S/o Sh.
hha_]u Ram 'Village Kalyanpur P.O. & Tehsil Baddi, Distt. Solan, H.P. under Rule-
' qf .ﬁhre“x‘b}d rule, §ub3¢ct to the following conditions:-

AT A

"You shall erisure that pnor to issuance of permission against this order all
statutory requirements/clearance/NOC, if any required from the concerned
~ departments/agencies  w.r.t. the  above Project activities are
R ;comphed/obtamed by the project propone.nt : 3 %

-"f:j'l'he pcnmssmn holdcr shall use the above m
g stacked at sxte

entioned materjal which is -

C} Scanned with OKEN Scanner
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/
: Lk Director of Industries,
‘ L Himach desh.,
(o, dyog-Bhu(Kharu 4) Laghu 103 2022 dated /1 /e/ /a 2023
‘e followmg for information- & necessary ‘action:- /

e Tehsildar, Baddi, sttt Solan, H P Ww.r.t. Jomt mspectmn report dated

PR
y kij

ey

Dlrectur of -ndustnes
: Hlmachal Pradesh i
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No. Udyog-Bhu (Khani-4) Laghu-153/2022
Government of Himachal Pradesh

Department of Industries

"Geological Wing" '
Dated, Shimla-171009 2023.

Order

Whereas, M/s. Asphalt Carpet Construction Co., # 86, Sector
19-A, Chandigarh has applied for grant of permission to lift/crush the minor minerals
generated during the road construction of up-gradation of Gharade Patta road stage-
[I(Bhud Batoli Patta) from Km. 15/00 to 30/300. The case was referred to the Joint
Inspection Committee for conducting of joint inspection of the site.

Whereas, the Joint Inspection Committee has inspected the
site on 01.06.2023 and found that approx. 9925 MT of minor mineral of useable minerals
is lying stacked on the spot. During the course of inspection, mineral to the tune 9925 MT
of excavated stone/ boulders was found stacked at the site as verified by the Joint
inspection Committee. Accofdingly, the Committee recommended the proposal of the
applicant to lift/crush the stacked material.

Hence, on the basis of the recommendations of the Joint
Inspection Committee and in the interest of mineral conservation & revenue to the State
exchequer, the permission to lift/crush about 9925 MT stone of excavated stone/ boulders
generated during the construction of up-gradation of Gharade Patta road stage-lI(Bhud
Batoli Patta) from Km. 15/00 to 30/300 is hereby granted in favour of M/s. Asphalt Carpet
Construction Co., # 86, Sector, 19-A, Chandigarh for a period of six months or till the
material is exhausted whichever is earlier as per the provisions contained in Rule, 33 of
the Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of illegal
mining, Transportation and storage) Rules, 2015, subject to prior pérmission from the
Mining Officer Solan, Distt. Solan H.P in compliance to this order and after paying the
advance royalty at Mining Office Solan.

M/s. Asphalt Carpet Constrution Co.,
# 86, Sector, 19-A, Chandigarh.

7’ Geoldgiét Zone-Ill
[

Himaghal Pradesh
Endst. As above. a3 6L—6S Dated 2023.
as I~

Registered copy to the following for information and necessary action:-

1. The Mining Officer, Solan, Distt. Solan, H.P. w.r.t. his letter No. Udyog/SLN/MM/J.1./
~Asphalt Construction Co../2023-716 dated 14.06.2023 for informationg & necessary
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action. He is further directed to ensure the following conditions before according the
permission:- &

|

\

(i) The material shall be lifted within period as mentioned above after completing
all codal formalities and charging the royalty in advance.

(i) ~ The permission holder shall lift the assessed material within the permitted
period from site as mentioned above only.

(iii) That Transportation of raw material should be prohibited between 8.00 PM to
6.00 AM.

(iv)  That the permission holder should not be allowed to sell the raw material in
open market or outside the State and above material shall only be used in
captive use i.e. in road works. ;

(v) That at any stage, if the permission holder is found guilty of misusing the (4
permission, the same shall be withdrawn immediately. N

(vi)  The above permission is only to use the extracted material generated during the
road works for captive use in the interest of mineral conservation, and this shall
not be construed to be license to mining activity.

. The Asstt. Engineer, HPPWD, Chandi, Tehsil & Distt. Solan, H.P. w.r.t. joint inspection
report dated 01.06.2023.

Himadhal Pradesh

7(: Geblo i-s/tZo'ne-lll '
:

Y ]
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No. Udyog-Bhu (Khani-4) Laghu-153/2023 - »§ 2.}
Government of Himachal Pradesh

Department of Industries

"Geological Wing" ,

Dated, Shimla-171009 )Q._")—~ 2024.

Order

Whereas, M/s. Asphalt Carpet Construction Co., # 86, Sector 19-
A, Chandigarh has applied for grant of permission to lift/crush the additional minor minerals
generated during the road construction of up-gradation of Gharade Patta road stage-lI(Bhud
Batoli Patta) from Km. 15/00 to 30/300. The case was referred to the Joint Inspection
Committee for conducting of joint inspection of the site.

Whereas, the Joint Inspection Committee has inspected the site
on 03.07.2024 and found that approx. 14900 MT of minor mineral of useable minerals is lying
stacked on the spot. During the course of inspection, mineral to the tune14900 MT of
excavated stone/ boulders was found stacked at the site as verified by the Joint Inspection
Committee. Accordingly, the Committee recommended the proposal of the applicant to
lift/crush the stacked material.

" Hence, on the basis of the recommendations of the Joint
Inspection Committee and in the interest of mineral conservation & revenue to the State
exchequer, the permission to lift/crush about14800 MT muck/stone of excavated stone/
boulders generated during the construction of up-gradation of Gharade Patta road stage-
lI(Bhud Batoli Patta) from Km. 15/00 to 30/300 is hereby granted in favour of M/s. Asphalt
Carpet Construction Co., # 86, Sector, 19-A, Chandigarh for a period of three (03) months or
till the material is exhausted whichever is earlier as per the provisions contained in Rule, 33 of
the Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of illegal mining,
Transportation and storage) Rules, 2015, subject to prior permission from the Mining Officer
Solan, Distt. Solan H.P in compliance to this order and after paying the advance royalty at

Mining Office Solan.

M/s. Asphalt Carpet Constrution Co., ‘

# 86, Sector, 19-A, Chandigarh. x GeolodistZone-lIl
- Himaci‘.al Pradesh

Endst. As above. ,,23 3323 Dated)9-")~2024.

Registered copy to the following for information and necessary action:-

1. The Mining Officer, Solan, Distt. Solan, H.P. w.rt. his letter No. Udyog/SLN/MM/J.1./
Asphalt Construction C0./2023-643 dated 16.07.2024 for information & necessary action.
He is further directed to ensure the following conditions before according the permission:-
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(i) The material shall be lifted within period as mentioned above after cedipleting ?
codal formalities and charging the royalty in advance.‘ o e .

(i)  The permission holder shall lift the assessed material within the permitted per iod
from site as mentioned above only.

(i)  That Transportation of raw material should be prohibited between 8.00 PM to 6.00
AM. .

(iv)  That the permission holder should not be afiowed to sell the raw material in open
market or outside the State and above material shall only be used in captive use I.e.
in road works. ) o

(v)  That at any stage, if the permission holder is found guilty of misusing the
permission, the same shall be withdrawn immediately. )

(vi)  The above permission is only to use the extracted material generated .durlng the
road works for captive use in the interest of mineral conservation, and this shall not
be construed to be license to mining activity. _ )

. The Asstt. Engineer, HPPWD, Chandi, Tehsil & Distt. Solan, H.P. w.r.t. joint inspection

report dated 03.07.2024.

G\

=y Geologist Zone-II|
a Himachal Pradesh
|
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No. Udyog-Bhu (Regd) Suiaiv viis
Government of Himachal Pradesh
Department of Industries
"Geological Wing"

Dated, Shimla-171009

dhiva St. Cr.- 82272

7(o| 2025,
Order

Whereas, Sh. Narinder Kumar Bhalla, Prop. M/s Shiva Stone Crusher,
Village Swaraj Majra, P.O & Tehsil Baddi, Distt. Solan, H.P. has applied for grant of permission for

lift/erush the minor minerals generated during the plot development for construction of Industrial

Sheds over Pvt. Ltd. The case was referred to the Joint Inspection Committee for conducting of
joint inspection of the site for verification of stacked material.

Whereas, the Joint Inspection Committee has inspected the site on
08.01.2025 and found that approx. 23,500 M.T of minor minerals is lying stacked on the spot.
During the course of inspection, mineral to the tune 23,500 M.T of minor minerals was found
stacked at the site and verified by the Joint Inspection Committee. Accordingly, the Committee

recommended the proposal of the applicant to lift/crush the extracted material.

Hence, on the basis of the recommendations of the Joint Inspection
Committee and in the interest of mineral conservation & revenue to the State exchequer, the
permission to lift/use about 23,500 M.T of minor minerals is hereby granted in favour of Sh.
Narinder Kumar Bhalla Prop. M/s Shiva Stone Crusher, Village Swaraj Majra, P.O & Tehsil Baddi,
Distt. Solan, H.P. for a period of three (03) months or till the material is exhausted whichever is
earlier as per the provisions contained in Rule, 33 of the Himachal Pradesh Minor Minerals
(Concession) and Minerals (Prevention of illegal mining, Transportation and storage) Rules, 2015,

subject to prior permission from the Mining Officer Solan, Distt. Solan in compliance to this order

and after paying the advance royalty at Mining Office Solan.

Sh. Narinder Kumar Bhalla
Prop. M/s Shiva Stone Crusher,
Village Swaraj Majra, P.O & Tehsil Baddi,
Distt. Solan, H.P.
(B

Geoldgist Zone-II
Himaghal Pradesh

Endst. Asabove. =234 ~ 2.9 Dated):y,uy, 2025.

Registered copy to the following for information and necessary action:-

1. The Mining Officer, Solan, Distt. Solan, H.P. w.r.t. his letter No. Udyog/SLN/M/s Shiva St. Cr.-

2014 dated 27.01.2025 for information & necessary action. He is further directed to ensure the
following conditions before according the permission:-

(¥ Scanned with OKEN Scanner
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(i) The material shall be lifted within period as mentioned above a
e i ; aft i

formalities and charging the royalty in advance. er completing a) Cody

(ii) The permission holder shall lift the assessed material within the i .
. Permitted .

as mentioned above only. period and st

(iii)

That Transportation of raw material should be prohibited between 8.09 PM 10 6.00 AM
(iv)  That the permission holder should not be allowed to sell the raw material in open market

or outside the State and material shall only be used in crusher unit of applicant for
making finished product.

w) That at any stage, if the permission holder is found guilty of misusing the permission, the
same shall be withdrawn immediately.

(vi)  The above permission is only to use the extracted material as verified by committee in
the crusher unit in the interest of mineral conservation, and this shall not be construed to
be license to mining activity.

(vii)

The party shall submit the detail of Vehicles / Trucks engaged for carrying mineral from

development site to crusher unit to Mining Officer Solan to ensure the proper inventory
of transportation at Mining Officer level.

The Asstt. Engineer, HPPWD, Baddi, Tehsil Baddi, Distt. Solan, H.P. w.r.t. joint inspection
report dated 08.01.2025.

M
c"%’ Geolo ist/Zone-lll
Himachal Pradesh

¥
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No. Udyog-Bhu (Khani-4)/Laghu-103/2022

Government of Himachal Pradesh

Depariment of Induslries

"Geological Wing"

Dated, Shimla-171009 2023.

Order

Whereas, Sh. Jitender Rana, R/o Prabhat lodge Keleston
Shimla, Distt. Shimla, H.P. has applied for graht of permission to [ift the minor minerals
generated during the development of land for leveling purpose. The mineral generated
shall be supplied to M/s Singla Constructions Ltd. The case was referred to the Joint

Inspection Committee for conducting of joint inspection of the site.
Whereas, the Joint Inspeclion Committee has inspecled the

site on 01.08.2023 and found that approx. 10162 M.T (Sand 4065 MT & Soil 6097 MT) of
useable/saleable minor mineral is lying stacked on the spot. During the course of
inspection, mineral to the tune 10162 M.T (Sand 4065 MT & Soil 6097 MT) of useable
/saleable minor mineral was found stacked at the site and verified by the Joint Inspection
Committee. Accordingly, the Committee recommended the proposal of the applicant to lift

the extracted material.

Hence, on the basis of the recommendations of the Joint
Inspection Committee and in the interest of mineral conservalion & revenue to the State
exchequer, the pemmission to lift about 10162 M.T (Sand 4065 MT & Soil 6097 MT) of
useable/saleable minor mineral is hereby granted in favour of Sh. Jitender Rana, R/o
Prabhat lodge Keleston Shimla, Distt. Shimla, H.P. for a period of three months or till the
material is exhausted whichever is earlier as per the provisions contained in Rule, 33 of
the Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of illegal
mining, Transportation and storage) Rules, 2015, to supply the mineral M/s Singla
ConstructionsLtd. as per the work order dated 03.07.2023 subject to prior permission from
the Mining Officer, Solan, Distt. Solan in compliance to this order and after paying the
advance royalty at Mining Office Solan.

Sh. Jitender Rana,

R/o Prabhat Lodge Keleston Shimla,
Distt, Shimla, H.P.

7 Geologist (Zoned|i|
a_ ; e-lll)
Endst. As above. \&qur e g'a”t‘:d hal Pradesh

Registered copy to the following for Information and necessary action:

1. The Mining Officer, Solan Distt. Solan, H.p W.r.t. hi
Dev./ Jitender Rana/2023-1170 dated 05,08, 2075 fo?'isn:ztr:i;tri\loor; B oy
ssary :

2023.

- .
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He is further directed to ensure the following conditions before a g the
ion:- cal withi '
F()it)am“ssThe permission holder shall lift the assessed material rg/llahlgl( ;Is“: efiif;ﬂnl:;d
period from the site as mentioned above only after ﬁ!?e% b)étween 8,00 PM to
(i)  That Transportation of raw material should be prohibi
6.00 AM. o
(i)  That the permission holder should not be allowed to sell the raw material in
open market or outside the State. . —_—
(iv) T‘t)\at at any stage, if the permission holder is found guilty of misusing the
permission, the same shall be withdrawn immediately. . ]
(vy  The above permission is only to lift the raw matenal.from site under
development lo supply the material to M/s Singla Construction Ltd. (New BG
Rail Link Baddi) in the interest of mineral conservation and this shall not be
construed to be license to mining activity.
(vij  The party shall submit the detail of vehichles /Trucks which shall be engaged
for carrying mineral from development site to crusher unit to Mining Officer

Solan to ensure the proper inventory of transportation of mineral/raw material at
Mining Officer level.

2. The Asstt. Engineer, HPPWD, Baddi, Tehsil Baddi, Distt. Solan, H.P. w.r.t. joint
inspection report dated 01.08.2023.

B 7& Geologist (Zone-I1)

Himachal Pradesh
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No. Udyog-Bhu (Khani-4) Laghu-132/2022
Government of Himachal Pradesh
Department of Industries
"Geological Wing"
Dated, Shimla-171009 2023.

Order

Whereas, M/s SP Singla Construction Pvi. Ltd. 47, Sector-9,
Panchikula (Haryana) has applied for grant of permission o fiftcrush the minor minerals
qenerated during \he construction of four-faning of NH-5 from Kaithlighat lc? Shakral Village
(Packag 1) e from Km. 1284835 lo Km. 130+240 in District Solan for which the work h‘as
been awarded to the above company by the NHAI. The case was referred to the Joint
Inspection Committee for conducting of joint inspection of the sfte.

Whereas, the Joint Inspection Committee has inspected the
site on 29.04.2023 and found that approx. 27363 MT of minor mineral of useable/saleable
minerals is lying stacked on (he spot. During the course of inspection, mineral to the tune
27363 MT (Stone Boulders) was found stacked al the site as verified by the Joint

Inspection Committee. Accordingly, the Committee recommended the proposal of the
applicant to lif/crush the stacked material.

Hence, on the basis of the recommendations of the Joint
Inspection Commiltee and in the Interest of mineral conservation & revenew to the State

exchequer, the permission o lificrush about 27363 MT stone mineral generated during
the construction of four-laning of NH-5 from Kaithlighat to Shakral Village (Packag 1)
i.e.from Km. 128+835 to Km, 130+240 in District Solan is hereby granted in favour of M/s
SP Singla Construction Pvt. Ltd. 47, Sector-9, Panchkula (Haryana) for a period of six
months or till the material is exhausled whichever is earlier as per the provisions contained
in Rule, 33 of the Himachal Pradesh Minor Minerals (Concession) and Minerals
(Prevention of illegal mining, Transportation and storage) Rules, 2015, subject to prior

permission from the Mining Officer Solan, Distt. Solan H.P in compliance to this order and
after paying the advance royalty at Mining Office Solan.

Ms SP Singla Construction Pvt. Ltd. )
47, Sector-9, Panchkula (Haryana).

) .
Z Geolo isﬁ.one-lll

Himachal Pradesh

Endsl. Asabove. | A) — Y2 Dated /§ /5—/ 2023,

Registered copy to the following for informalion and necessary action:-

1. The Mining Officer, Solan, Distt. Solan, H.P, w.r1. his letter No. Udyog/SLNMMA.LI
Shakral/2022-424 dated 11.05.2023 for information & necessary action. He is further
directed to ensure the following conditions before according the permission:-

|
|
|
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The material shall be lifed within period lat;fser:g\'/;or?s: above after Mgy
alities and charging the roya - 9

%::Og:mg:on holder shall Iift the assessed material within the pe"nitted

period and site as mentioned above only. _

That Transportation of raw material should be prohibited between 8.00 PM o

.00 AM. _
ghqaot the permission holder should not be allowed to sell the raw Materia) j,

open market or outside the Stafe. , _ .'
That at any stage, if the permission holder is found guilty of misusing the
permission, the same shall be withdrawn immediately. ‘

The above permission is only to dispatch the extracted material in the interest of
mineral conservation, and this shall not be construed to be license fo Mining
activity.

2. The Asstt. Engineer, HPPWD, Kandaghal, Tehsil Kandaghat, Distt, Solan, H.P, w.rt

joint inspection report daled 29.04.2023,

WY
7(/ Geolo is(Zone-m

Himachal Pradesh

!
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